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Re. C. A. 206
12.01 hrs,
RE: CALLING ATTENTION

THE MINISTER OF PARLIAMEN.-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): Regarding the Call
Attention Motion I have already men-
tioned to certain Leaders of the
Opposition—thogse who are here and
also others. The Minister who is to
answer the call attention i1s busy just
now in the Rajya Sabha where also
there 1s a similar call attention. May
I, therefore, request you, and also the
House through you, to have the call
attention motion taken up at 2
O'clock”

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): We have agreed, it
18 true, but, at the same {ime, we are
a little sorry to understand that this
House is not being given equal atten-
tion as the Rajya Sabha is getting.
Algo, I would like to draw your atten-
tion to Article 75(3)....

MR. SPEAKER: Please don’t make
everything a matter of dispule.

SHR1 JYOTIRMOY BOSU: Let me
fimsh, Sir. 1 want to be educated by

you always.. ..

MR, SPEAKER: Rather you are
educating me. .. Please sit down,

The Minister approached me this
morning and I did not agree to it be-
cause if I do 1t in one case, then other
cases also may amse, But the member
who have been clubbed in the cail
attention have all agreed. I do not
think this should be a precedent, He
says that it is a special case and then,
the members who are to cail the atten-
tion to-day, they have agreed. Sq, L
have no objection, but I am not going

to do it in future.

SHRI DINEN BHATTACHABYYA
(Serampore): They have no alterna-
tive.
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MR. SPEAKER:In a way, I have
also no alternative. So, what time
should I fix for it?..., We ghall take
it up at 2 P.M.

, Re. C. A

SHRI JYOTIRMOY BOSU: 1 want
o make a gubmission, Bir. Art. 75(3)
says 4het the Council of Ministers will
be collectively respomsible to the
House. . .. (Interruptions)

Wt ziwe wWw feg (vET)
sreqe wEe, W 3w @ § fF qw W
¥ ¥ foodlt & wrpel g & =t
e § 1 wat Fraer g A AT
F IR W 59 gw a8 & wd K AR
¥ ggraat gf ) AR W awIE
WM A @A waw
B & ww AraAT ®Y AW fareran § fir wae
H ooy freelt &Y awems & ¥ ¥
Y 7wt i § 1 g Al v wifgg
qur wrfe A ¥t wf wwemwl o W
w1 Wyt fagr orar wrfer 1 fosft @
Wit & faewaoy & qrd ¥ s=i QWY
wifgg 1 G977 ) FF @ X TG
FaR A A A awig o @ g,
fore & fog ot g @ & W ww
s R fear ) gR AR ¥ T F W
AT qxer A Ad § 1 A4gr gwm
faeelt & At A w=tar g wfgw )

weay ey faest ¥ o A
A & v & qEd g W g,
ot ow & fog oY AT femr amdm
s e §, N g K AR ¥ yqw
wifew gdemw few &Y 7 & 1 W
T ¥ oY g Wt g )

SHRI P. G. MAVALANKAR (Ahme-
dgbad): I beg to say one thing, Sir.
I would like to support my hon. friend
when he says that a good deal of time
«of the House is taken up hy so many
motions on Delhi gnd matters relating
to Delhi. For this country with such
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a huge population and complex prob-
lems, it will be very wrong with this
background, to concentrate our atien-
tion only on problems of Delhl and
the Union Territories; otherwise, the
country gets a very wrong impression
that the Parliament of India is only
the Parliament of Delhil

This is the Parliament of India and
we want Indian problems to be dis-
cussed, especially those which relate
to policies and important matters,

MR. SPEAKER: Calling Attention
is not admitted on the basis of distri-
bution of subjects or territories.
When there are matters of urgent
public importance which arise from
day to day, we allot time, and this is
not a charcha or debate. 1t 18 just
a Calling Attention. There are some
important matters mentioned. There
are 30 to 40 of them every day. Some
relate to State matbers; some relate
to questions. There are others also.
So, kindly don’t take it like that.

1205 hrs
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER Cusroms ACT,
FINANCE ACT, AND CENTRAL ExCE
RuLEs

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH); I beg to lay on the
Table—

(1) A copy each of the following
Notifications (Hindi and English ver-
sions) under seetion /189 of the Cus-
toms Act, 1082:—

(1) G.S.R. 1634 published in Gaz~
ette of ‘India duted the dfth
December, 1972 tggether with
an explanatory memorandum.

(i) GBR. 57(E) publighed In
Gazette of India dated
12th February, 1973 together



